FAX { 0332.2400149 REGISTERED / AD
CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
38,MG Marg Civi! Lines,0td Red Butiding, Allakabad-211661
Regional Branch, Allahabad y
Dated: 15/12/2616
To e
Appetlant as per address in table below
Respundent as per address in table below
Final Order No. A/71093/2016-EXIDB] dated 30/11/2016

1 an: dirceted 1o wansmit herewith a certified copy of order passed by the Tribunal under section 35-C(1) of the
Centend Excise and Sall Act, 1944,

Asstt. Registrar
Applicaiton Appedt Name and Address of Appellant
60872008 CCE MEERUT
EXCISE CHOWK, UNFVERSITY
ROAD, MANGAL PANDEY NAGAR,
MEERUT - 250005,
Name and Address of

Respondent
- JAY BHARAT TISSULS
1L.TD.

BADNOLI, MEERUT,,

Copy To \
Advocale(s) f Consultant(s): i
3 Bar Association, CESTAT, Allahabad o
4 Director Publications, Customs, Exeise, 1P, Estate, Delhi

& Mis Centax Publications Pyl Lid., 1512-1, Rhishm Pilamah Marg, New Defhi-3

6 Company Law Tnstiune of India Pyt Ltd., No.2 (old n0.36), Vaithyaram Street, T. Nagar, Chennai-17

7 Pavmann Allied Service Pvl, L1d., 59/32, New Robtak Road, New Delhi-110003

& LAWCRUX Advisors Py, Bad, LAW House, 1-8, Sector-14, Faridabad 121003 (Haryana)

& TaxindiaCiine.cont Pyt Fad., 2nd Floor, Vasant Arcade, Vasant Kunj, New Dethi - 110070

10 Mark Professional Services Put. Lid., 108, Bverest Bloek, Aditya Enclave, Hyderabad - 38

11 The ICFAL saciety, 32, Nagarjuna Hill Punjaguna Hyderabad.-500082

£2 M/S Knowledoe Pracessing Put. itd.(taxmanagementindia.com], FE-19,Ist Flaor,Cross River dMall,CBD

Ciromnd, Near Karkardooma Court,Ieihi-110032
J3C.OR. 14 Office Copy {_+&Ghard File C];l;j
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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE YTRIBUNAL,
REGIONAL BENCH : ALLAHABAD

COURT-1

Appesl No.E/608/2008-EX{DEB]

:

I

i
1]
WPPEARANCE:

Arising  out of Order-in-Original No.60-62/Commr./MRT-1/2007  dated
26.12.2007 passed by Commissioner Customs & Central Excise, Meerut-i.

Commissioner of Central Excise, Meerut ‘
LAPPELLANT(S)
VERSUS
M/s Jay Bharat ‘fissues Lkd,

..RESPONDENT (S}

Shri T.K. Sikdar, Asstt, Commr, (AR} for the Department
None for the Respondent (s)

CORAM:

HON’BLE SHRI JUSTICE DR. SATISH CHANDRA, PRESIDENT -

HON’BLE MR. ANIL G. SHAKKARWAR, MEMBER (TECHNIEAL

DATE QF HEARING.: - 30.11.2016

FINAL ORDER No.- 71042/ 2.01&

Per Dr. Satish Chandra:

The present appeal is filed by the dep
impugned Order-in-Original No.60-62/Commr./MRT-1/2007 dated

26.12.2007.

2. None is present on behalf of the respondent-assessee.

3. Heard department counsel Shri T.K. Sikdar and perused the

record, from which it appears that the tax effect is less than the
prescribed limit as per CBEC’s Circular No.390/MISC/1_63/2010¥.}C
dated 17.12.2015. Hence, he prays for withdrawal of the appeat.
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When appeal is having the tax effect less than the pres‘cfiibed limit,

the appeal is not maintainable. Hence, the appeal is dismissed in

limine.
{Dictated & pronounced in the open Court on)
T G — Sl ——
(Anil G. Shakkarwar)

{Justice Dr. Satish Chandra) .

Member (Technical)
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